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This Original application has been filed by Shri 

Gobnda Bche'a praying for direction to be issued to 

Respondent No. I &: Z. to promote him as Train Light 

Fitter 	Grade HI 	and to grant him all 

consequential benefits from the date Respondent No.3 & 

4 were promoted to that grade. 

The case ol the applicant is uhai although he 

belongs to the Dewar community when he joined service 

as Khaiasi Group D' on 1 3. 1 00 he was,reaLed as a SC 
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had been treated as SC candidate from the beginning. 

The applicant had submitted the requisite certificate fir 

2etting the benefit of reserved category employees n 
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T i. F Grace 'H 	'ie' on 29 1)3 9t, Repondenr 

& 2 called Respondent No. 3 & 4 Pir this Lest but not 

the applicant. He represented aganstthis action to the 

Kespondents but without success. Similarly, he was also 

not called thr trade test frr promotion held on 03.10.97 

agaInst which also he submitted a representation to the 

authorities on 21.10.97 but without any effect 

A j7 tt111'./4I% L L1 . 

The Respondents have admitted that the 
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1 994. which was duly processed and 1115 service records 

were corrected treating him as a SC candidate with 
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effect from 06.0297 by issuing an Office Meniorandim 
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, They have howeverexplained that he was not called for 
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zranied r)ii)iT()tH)fl to that grade with elieci irom 
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ill this application has become ,nfractuous. 

4.Having considered the submissions, both written 

and oral, made. b the parties it is clear that the 

Respondents had taken about three years tIme to correct 
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Cerrifcate la 1101 een e' piamneci in at1':, 	by tile 

Respondents either n their counter or during the oral 

argument. 	it is. therefore, clear that there has been 

unreasonable delay in processing of the appiicants case 

thr treating him as a SC candidate which resulted in 
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ciuota when his juniors were considered on 29.03.96. 
-. 

I hus mlustice was,to the applIcant thougn without any 

malice, 	In result he is entitled to the relief he has 
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dale 	juniors Respondent No. 3 & 4 were gran;ei 
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